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Parliamentary constituency was a lillie Jess 
tban two lakh, (194,661). 

(b) and (c). It will be possible tll say 
whether this so-called disparity has increas-
ed during tbe last three years only (>n the 
completion of the current revision of the 
electoral rolls of the parliamentary COI"-

tituencies in the Union territory of Delhi. 

(d) The next delimitation and rcaujust-
ment of parliamentary constituencies, as well 
as metropolitan council constituencies will 
be possible on Iy after t he population ligures 
of the 1971.census arc published. There· 
fore, the newly delimited constituencies 011 

the basis of 1971-ccnsus figures will be 
available only at the time of the 1<)77 
General Election. 

SETTINO t;!' Of BA"'NW INDU5TRII' 
IN SMALL SCAl.I; SECTOR 

*755. SHRI GEORGE FERNANDLS : 
Will tbe Minister ofINDUSTRIAL DEVI· 
LOPMENT, INTERNAL TRADE AND 
COMPANY AFFAIRS be pleased to Mate : 

<Ii) whether Governmellt allow any entre-
preneur to set up an industry in large-scale 
~or which has bccn placcd by them 0" 
tbe 'Rejection list' after taking intll consi-
deration all the pros and cons; 

(b) if so, the circlIm'itanccs ill whidl it 
could be allowed and the policy being 
pursued in this regard I 

(e) whether it is a fact that many elltre-
preneurs have sct up such banned industries 
in small-scale sector circumventing the ban 
imposed on slich industries in large-scale 
&eCtor; 

(d) if so, the steps taken by Government 
to pt'event entrepreneurs in setting up bann-
ed industries in small-scale sector; and 

(e) if not, the reasom therefor? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI 
F. A. AHMED) : (a) No, Sir. 

(0) Docs not arise. 

(c) to (e). There is 11" legal prL>v"i(ln 
to prevent tbe setting up of a small scale 
unit in banned industries. If such units 
are sct up, they are not gi\'ctl Governmellt 
asaistance by way of imported raw materials 
and components or indigenous scarcc raw 
materials etc. 

EXPANSION or AI, LOY AND STEEL PLANT, 

DURGAPUR 

"756. SHRI VASUDEVAN NAIR: Will 
the Minister of STEEL AND HEAVY 
ENGINEERING he pleascu to state : 

(a) whether il is a rael that G\,vernmcnt 
have decided to expaml the Alloy and Steel 
Plant at Durgapur; 

(b) if Sl', what arc the proposed scbemcs: 
(c) whether there is any pwposal to bave 

foreign collaboration for this purpose; 
and 

(d) if 50, the names of cL,untries approa-
ched by Governmellt so far? 

THE MINISTER 01' STATE IN THE 
MINISTRY OF STEEL AND HEAVY 
ENGINEERING (SHRI K. C. PANT): 
(a) to (d). Expansion of Alloy Steel Plant 
at Durgapur is curreutly under Ithe con&i-
deration of the Government. There is not 
proposal for any foreign collaboration 
although import of some machinery may 
he necessary. No country has been approan 
ched by Government. 

UmSLA1l0N 10 REPLACE Ow BRlllSII 
STATUTES AFFFC"TING CHRISTIANS IN INDIA 

·757. SHRI BEN I SHANKER 
SHARMA: Will the Mini,ter of LAW AND 
SOCIAL WELFARE be pleased to state : 

(a) whether it is a fact that the affairs 
of the Indian Christians in India are still 
regulated by the old British laws; 

(b) wbether it is also a fact that in its 
Fiftb Report, the Law G,mmission oj' 
India referred to the subject in respect of 
which Ic;islation by Parliament appeared 
to be prlmD f""i~ noccMary In order tn 
replace the British Statutes; 

(c) if so, why even after tW""ty-~wo year' 
of Independence no steps have b:>Oll taken 
to replace the old out-dated and anti-
national Illws affecting the Christians in 
India; and 

(d) whether Government will IU a target 
date by wbich a .uitable legislation could 
be put before P"r1iamont to rcplac~ the 
colonial Briti'h law.i? 

THE MIN[STER OF LAW AND 
SOCIAL WELFARE AND RAILWAYS 
(SHR! GOYINDA MENON) : (a) The 
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affairs of the Christians in II\dia arc mainly 
regulated by Indian Statutes. 

(b) and (c). No Sir; what the Law Com-
misaion has recommended is the considera-
tion of the question whether any legislation 
is necessary with regard to the statute, 
specified in the said Report. 

(d) Docs not arise. 
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ACCBSS ROAD TO PATIIARDIH COAL 
WASIIERY OF HINDUSTAN SUEl. LTD. 

"760. SHRI JYOTIRMOY BASU : 
SHRI MOHAMMAD ISMAIL 
SHRI BHAGABAN DAS : 
SHRI UMANATII : 
SIIRI GANESH GHOSH : 

Will the Minister of STELL AND 
HEAVY ENGINEERING be pleased to 
state: 

(n) whether it is a fact that the P"thardih 
Coal Washcry under the Hindustan Steel 
Ud. has got no proper aceess rolld to the 
Washery for which the employees of the 
Washery and t he general public suffer 
cxtrcmdy; 

(b) whether it is also a fact that a plan 
to build an aceo'" road wa, prepared in the 
year 1959-60; 




